
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ -fJMi"'~; /RG/LP Dated: /-;1- .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Marouf Ahmad Parray 
S/0 Ali Mohammad Parray 
RIO Nari Bal Amda Kadal, Lal Bazar, Tehsil Eidgah, District Srinagar. 
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vide notification No.b I ? of .:kYkl/ g G-z dated o .r-o 7 -- 'UJ 2-/ for a period 

of one year has been extended till 3/,.. o3 - 'U> ?-Af after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~?/> 

No: /11:8 f r- 7 V IRGILP D.ated: 

Assistant Registrar (L.P) 

/'(/: .04.2023(§]_ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Srinagar. . 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Marouf Ahmad Parray, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

/RG/LP Dated: ...LL.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Himani Wazir 
D/0 Keshav Raj Rakwal 
RIO Village Bhagwah, Tehsil Bhagwah, District Doda. 

vide notification No. 461 ¥2.t2>'J..I/R.&t/U> dated oS -OG- u)-/ for a period 

of one year has been extended till 3/~oJ:. ~ r:lD2-4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~<y1 
(Sunil Kumk~:rJ··r 1 

Assistant Registrar (L.P} 

No: 19 ;:1: tf.3 ... fJ oo /RGILP Dated: !';f .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Himani Wazir, Advocate 

...... for information and necessary action. 

~~~ 
Assistant Re~istrar (L.P} 

~ 



-HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: tfJN ~wYJ, /RG/LP Dated: ....L!L-04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tajamul Islam Teeli 
S/0 Gh Nabi Teeli 
RIO Al-Aman Colony, Viddy, Tehsil Srigufwara, District Anantnag. 
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vide notification No. g ?:> b dated '2--1 ~ o 1- ')e) lq for a period 

of one year has been extended till ~ 1--e ~- )() )..L! after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~ 
(Sunil Kumar) 

/RGILP Dated: 

Assistant Registrar (L.P) 

I rf .04.2023 @__ -
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tajamul Islam Teeli, Advocate 

...... for information and necessary action.~~~\ ~ 
.L 7,.- ~'i\'V-

Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: {3 b 81 Y. Y.J, /RG/LP Dated: I ';f- .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Junaid Mohd Junaid 
S/0 Abdul Ahad 
RIO Rajbagh Colony, Ranil, Street Link Road, Tehsil & District Ganderbal. 
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vide notification No. ~C4 ~ dated o5 -I o ,....~ 1 ~ for a period 

of one year has been extended till 31- D?- ').o?-Y after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ 
(Sunil Kumdr) 

Assistant Registrar (L.P) 

1:1- .04.2023 ~ /RG/LP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Junaid Mohd Junaid, Advocate 

...... for information and necessary a~"V ') 

Assistant R~~t~ar (LP) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
· (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 'Jt,qi.,.."} /RG/LP Dated: J:t.._.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheraz Ahmed 
S/0 Saghir Ahmed . 
RIO Surankote, Bashtidhara, Tehsil Surankote, District Poonch. 
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vide notification No.S)_'2-eJ 2-e>).f fR...&t /LPdated 0 g- o6~ 1-o )..-/ for a period 

of one year has been extended till 3/- o?::.- 2-6 ?!-1 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~> 
(Sunil Kumat) 

By Order 

No: (]f)_gJ-.,.. :b 9 !RGILP Dated: I;:J-

Assista~ Registrar {L.P} 

.04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheraz Ahmed, Advocate 

...... for information and necessary act~"') 

Assistant~R~g~strar (L.P) 
(j)__ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: R 5fo ~ ftJ'Y'? /RG/LP Dated: li:_.04.2023 . v 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Imran Ahmed 
S/0 Mumtaz Ahmed 
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RIO Ward No.8, Panchayat Lathoong, Kallar Kattal, Tehsil Surankote, 
District Poonch 

vide notification No.S"S5 cj w2-lf eGt 1 LP dated o ?:>~ o +- .:w 2-1 for a ·period 

of one year has been extended till 3t~o~- 'l-<>)_4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
'~ '-')'V:> 

(Sunil Kumar 

Assistant Registrar (L.P) 

11: .04.2023 Cit-No: } i&/11 r-8? IRGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Imran Ahmed, Advocate 

...... for information and necessary act~ y'). 

Assistant RJgistrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 81-1 ~'><Yv'1 /RG/LP Dated: 1-;f- .04.2023 
? 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sharaz Ahmed 
S/0 Karam Dad 
RIO Bhatidhar, Tehsil Mendhar, District Poonch 
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vide notification No. I ?tS: I dated I g.- 0 ~ ~ ).e) 'UJ for a period 

of one year has been extended till 3)-o3- 'J.eJ2-4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

/RGILP Dated: l(t 

Copy forwarded to the: -

,5 \.\ -v-> 
(Sunil Kum r) 

Assista'Y1Registrar (L.P} 

.04.2023 ~ 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sharaz Ahmed, Advocate 

...... for information and necessary acti~ l.-) 

Assistant R~~trar (L.P} 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~N:r ito"'~ /RG/LP Dated: ...L1:._.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Iqra Manzoor 
D/0 Manzoor Ahmad Mir 
RIO Mohalla Bongam, Tehsil Rajpora, District Pulwama. 
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vide· notification No. I :::f-4 I dated I 8 -o 6 ..- )o kO for a period 

of one year has been extended till ~I~ o 2:> ~ J.-of-11 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~? 
(Sunil Kumar) 

No: / tC/9 ~ -1e?f) IRGILP Dated: 

Assista~Registrar (L.P) 

/1- .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqra Manzoor, Advocate 

...... for information and necessary acti~v"> 

Assistant Reg~rar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: '83:~ :PJ.o).-:1/RG/LP Dated: __13::.04.2023 
Q 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Raoof Abdullah 
S/0 Mohd Abdullah Bhat 
RIO Muqdam Mohalla, Ahopaison, Tehsil Shangus, District Anantnag 

vide notification No. I ~ o Y dated 01 ~ o 1..- ')..g) \ g for a period 

of one year has been extended till 3)- o ?>- ~ ")...y after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ 
(Sunil Kumar') 

By Order 

IRGILP Dated: 

Assistant Registrar {L.P} 

\$.04.2023 a_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Raoof Abdullah, Advocate 

...... for information and necessary actio~.,_ ;1 

Assistant Registrar (L.P} 

(Q_ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~714 c.J y.oy~ /RG/LP Dated: 11- .04.2023 

~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Raghav Sawhney 
S/0 Naresh Sawhney 
RIO 47-P AlB Gole Market, Gandhi Nagar, Jammu 
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vide notification No.516 o{ J8)..1 / {((}, dated o g, oC- ~ J.-..1 for a period 

of one year has been extended till 3/.-v3- ).{)24 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
\ '-'JY-> 

(Sunil Kumar 

No: (91 :Vr <:""'J/1 /RG/LP Dated: 

Assistant Registrar (L.P) 

I ';J- .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Raghav Sawhney, Advocate 

..... .for information and necessary a~ v'> 

Assistant Re~strar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 91:f;j-,oy~ /RG/LP Dated: l':f .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sumeet Anand 
S/0 Sham Lal Anand 
RIO F-670 Bharat Nagar, Rehari Colony, Jammu 
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vide notification No.5lf1- 0/J.DU.JR&t/LP dated 0 ~- o6- 'J-fJ :J-1 for a periqd 

of one year has been extended till.3/ .... D3- )f))-4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~j 
(Sunil Kumar) 

Assistant Registrar {L.P) 

Dated: 11: .04.2023 ~ . No: f21Jo ..- ~ '1- /RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6·. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sumeet Anand, Advocate 

...... for information and necessary action. /.1 ~~ "t. 
~ ~-- ~~.I ~J'V/ 

Assistant Registrar (L.P) 

Cit . 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 7J 1{ t:/ '1-0Yf /RG/LP Dated: 1':( .04.2023 
'if 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ishfaq N azir 
S/0 Nazir Ahmad Bhat 
RIO Awaneera Zainapora, Bagdar Mohalla, Tehsil Zainapora, District 
Shopian 

vide notification No. sgS" of ).o)..l /~&t/lPdated o~- o:}- ~2-1 . for a period 

of one year has been extended till 3/~o?:>- J-!J)--tl after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. \ \.f' ~~ 
(Sunil Kum r) 

Assistant Registrar (L.P) 

No: { q ~ ~ <fl .- Lf f IRG/LP Dated: !(t .04.2023 ~ . 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. 

7. 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Ishfaq Nazir, Advocate /A. ..t _p _ ~ 

...... for information and necessary action./ "'1J -~{1 '1) v ~ 
Assistant Re~lstrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: fJY.:f-1 J.bJl.o /RG/LP Dated: I CJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tanveer Ahmad Najar 
S/0 Ghulam Nabi Najar 
RIO Sirhama Syedabal, Tehsil Srigufwara, District Anantnag 
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vide notification No. S-:f b dated tJ/- /)_ ..- J-ol~ for a period 

of one year has been extended till 31 ~ v 2 - 'UJ eY after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~~ 
(Sunil Ku~~~} '\ 

By Order 

Assistant Registrar {L.P) 

No: I 'l''Ff ':f - S ~ /RG/LP Dated: r "f .04.2023 {il. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Tanveer Ahmad Najar, Advocate 

. ..... for information and necessary action. /.l ~ ;> 
/Y-/\~'11'k 

Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 81f)¥~tJ)3JRGILP Dated: .1i_.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sakina Yousuf Wani 
D/0 Mohd Yousuf Wani 
RIO Sekidafar, Safakadal, Tehsil Eidgah, District Srinagar 
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vide notification No.i-61 a{2rY':l-l/Cln/LP dated 12- o8- Jo:.t-1 for a period 

of one year has been extended ti11.3/~o3- 'MJ)-4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: (qq(j{J- qr !RGILP Dated: 

Copy forwarded to the: -

~ (SuniiKu'~b~)- -

Assista9--~Registrar (L.P} 

I~ .04.2023 ~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sakina YousufWani, Advocate 

...... for information and necessary actio~v~ 

Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~:t-1 !/ ).6J:3 /RG/LP Dated: Itt .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Haadee Amin 
D/0 Mohammad Amin Bhat 
RIO Govt. Housing Colony Ompora, Tehsil & District Budgam 

vide. notification No.TLf 4 a:j 'J.eJ?d(/?..G,/Lfdated IJ--1) f- .'2-e> :J-/ for a period 

of one year has been extended till .~J~o3- 'J-e>)A.f after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~ 
(Sunil Ku'm.ar) 

Assistant Registrar (L.P) 

.04.2023 (iL_ . 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Haadee Amin, Advocate 

...... for information and necessary ac~ -.?7 

Assistant R~gistrar (L.P} 

6L 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act~ 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: g80 ~ ;2.6:2~ /RG/LP Dated: 11 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rabia Aziz 
D/0 Abdul Aziz Teli 
RIO Batapora, Tehsil & District Shopian 

vide notification No. --]-.c1'1: dated ')o- o4 .- 'J-fJ 19 for a period 

of one year has been extended till :)/.-o3>- .'2-D '))./ after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~> 
(Sunil K~m~~j 11 

No: :J_oOOt{ -!! IRGILP Dated: /1 
Assista~ Registrar (L.P) 

.04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srfnagar for information 

and also keeping record of the same. 
7. Ms. Rabia Aziz, Advocate 

...... for information and necessary act~ y') 

Assistant Regi~rar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 881 ~ :2a:;.3 /RG/LP Dated: _fl_.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sajid Hussain Shah 
S/0 Sagheer Hussain Shah 
RIO Middle Sanai, Tehsil Surankote, District Poonch 

40 

vide notification No.6lf 2- rzt Jf>)-..1 ! 12.lh dated tJ r-- fJ 1 - J-tJ 'J--.1 for a period 
) 

of one year has been extended till ?:>I~ o.J;r U;~4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~1 
(Sunil Kumar) 

Assistant Registrar (L.P) 

No: ;}60/J. .,... l'f /RGILP Dated: /Clf .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sajid Hussain Shah, Advocate 

...... for information and necessary act~v'7 

Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sunidhi Chib 
D/0 Balbir Singh Chib 
RIO H.No.8, Sec. No.1, Preet Nagar Digiami, Tehsil & District Jammu. 

vide notification No. G6 )_ ot J..vl-1 I Rm dated o $'~ D':f - :M> / .. ..! for a period 

of one year has been extJnded till .1/-- b 3 ~ )-e) 2-Lt after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ (Sunil Kumar) 

Assistant Registrar (L.P) 

[~ .04.2023 r§l No: ).o o )-o .- ')--:f- /RGILP Dated: 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sunidhi Chib, Advocate 

..... .for information and necessary acti~~ 

Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar ~ouncil under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: fJ8j ~ )o2J; /RG/LP Dated: ~.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. AltafHussain Shiekh 
S/0 Sonaullah Shiekh 
RIO Yehama Lawoosa, Shiekh Mohalla, Tehsil Qalambad, District Kupwara 

vide notification No. 6[5::f- ~ :lo1-l ( R~llYdated lCJ- 01-- 2o 2-1 for a p.eriod 

of one year has been extended till 31.-o~- )-{) )J-/ after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I ·extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
'S '11~> 

(Sunil Kumar} 

Assistant Registrar (L.P} 

No: J06 33- L(() !RGILP Dated: 19 .04.2023 ~ . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. AltafHussain Shiekh, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar (L.P} 

~ 



t -- ·------- ---

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
· OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 88ltoj)6J3 /RG/LP Dated: )9 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Manik Bansotra 
S/0 Sham Lal 
RIO Ward No.12, Keshav Nagar, Tehsil Katra, District Reasi 
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vide notification No.lf1-±et{?:62d(f!lry/LP dated D1--o6~ ~?--f for a period 

of one year has been extended till 3!~ o?:>-~ '2-4 after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 

(Sunil Kumar) 

Assistant Registrar (L.P} 

No: ;(()(){{!- lf£1 /RGILP Dated: /1 .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of . 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manik Bansotra, Advocate 

...... for information and necessary act~ .. 

Assistant Registrar (L.P} 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: §8S i )tJ)J /RG/LP Dated: !L.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Ashaf 
S/0 Abdul Wahid 
RIO Near Housing Colony, Akramabad, Tehsil & District Doda 
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vide notification No.Y&/1 Jn'J--I{Rln/lP dated o1--o6~ 1--tJ?-1 for a period 

of one year has been extended till 3(-Cl~- 2o'2-4 after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~> 
(Sunil Kumar) 

Assistant Registrar (L.P) 

11 .04.2023 ~ No: ;)_ob40f- S£ IRGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Ashaf, Advocate 

...... for information and necessary ac~')..-;l 

Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: &86 1:M:l)JRG/LP Dated: 11 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajeshwar Singh 
S/0 Joginder Singh 
RIO Sukka/Pakhian, P/0 Kangrail, Tehsil Jammu North, District Jammu 
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vide notification No.?) o& oj ~J-1 / {(67/ Lf> dated b 1- o 6 ..- )-EJ).-1 for a period 

of one year has been extended till 31- o :?- )-o )-_lf after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: J.60S':f -b~ !RG!LP Dated: ;q 
Copy forwarded to the: -

~ (Sunififu~~~~ .. 

AssistanbRegistrar (L.P) 

.04.2023 @____. 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rajeshwar Singh, Advocate 

..... .for information and necessary ac~ y'), 

Assistant RJ$ltrar (L.P) 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: tJBt-afJ.OJ.J /RG/LP Dated: 19 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Achal Sharma 
S/0 Sudershan Sharma 
RIO H.No.37, Sector No.1, Upper Roop Nagar, Jammu 

vide notification No. I 0 I~ dated o5.- 0/.- ')o 2.-o for a period 

of one year has been extended till 3/- o3- )-()),4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~l'Y> 
(Sunil Kuni~r} 

Assistant Registrar (L.P) 

No: ~D06S- "{) IRG!b.P Dated: Jtr .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and. Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Achal Sharma, Advocate 

. ..... for information and necessary act~z,) 

Assistant Regflrar (LP) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: fl51Y p:;.J /RG/LP Dated: ~.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Arwa Nayeem 
D/0 Mian Nayeem Ullah Khan 
RIO Fateh Kadal, Malik Angan, Tehsil & District Srinagar 

vide notification No. ( 0 II dated o9 ... fJ I.-- 2.o )...e> for a period 

of one year has been extended till 31---tJ~- )-{))-l.f after condonation of delay 

and ·subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ (Sunil Kum'ar) 

Assistant Registrar (L.P} 

!RG!LP Dated: 19 .04.2023 @__ No: :J.66r J -Bo 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Arwa Nayeem, Advocate 

...... for information and necessary action. ;3, 

As~i~~~ (L.P) 

(ft 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 88Dr11023 /RG/LP Dated: !Cf .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bisma Gull 
D/0 Gull Mohamad Sheikh 
RiO Allie Koocha, Hergam, Taing Mohalla, Tehsil & District Shopian 

vide notification No. 11 I I dated 1 o.,.. of.- J..o t.D for a period 

of one year has been extended till ,~I-- CJ :6 -- J..tJ ')Af after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder AA~ " ':S~l'i)v) 
(Sunil Kumar) 

Assistant Registrar (L.P) 

No: 2.eiJfJ /- (JB !RGILP Dated: I? .04.2023 @:; 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bisma Gull, Advocate 

...... for information and necessary acti~ \.-:J 

Assistant Regfs'trar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 81() if.2623 /RG/LP Dated: fl._.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aga Syed A bass 
S/0 Aga Syed Mehdi 
RIO Grounjuk, Minjee, Tehsil & District Kargil 
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vide notification No. I 0 { D dated 0~- o f.- :2-o )...o for a period 

of one year has been extended till 3 l ...-o ~- 2o2-{l after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~ (Sunlri(uh;J;)' / 
By Order 

Assistant Registrar {L.P} 

No •. :J.tJ()rlt;- CJ6 11 04 2023 ----~IRG/LP Dated: . . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aga Syed A bass, Advocate 

...... for information and necessary ac~'?/~ 

Assistant Re~trar (L.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 8CJI f ;2tJ:23 /RG/LP Dated: lo/ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nasir Ahmad Khadim 
S/0 Abdul Rehman Khadim 
RIO Aishmuqam, Peer Mohalla, Tehsil Pahalgam, District Anantnag 
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vide notification No. 8 b 4 dated / g- I 0 ~ M I q ·for a period 

of one year has been extended till 3 I.- o 3 ~ )e)?!/ after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~rv> 
(Sunil Kurriar) 

Assistant Registrar (L.P) 

No: ;21)69 ?-- /blt IRGILP Dated: /Cf .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nasir Ahmad Khadim, Advocate 

...... for information and necessary actio~'} '1 

· As@ant Registrar (L.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: f)-;~-o ~ ,.,.,..p /RG/LP Dated: /-1- .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mushtaq Ahmad Sheikh 
S/0 Fayaz Ahmad Sheikh 
RIO Khag, Tehsil Khag, District Budgam 
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vide notification No. 612- trJ ').e;)-1/f!/.:~,}Lfdated oS"-o'+ ~?-f:J 'l-/ for a period 
I ' t 

of one year has been extended till 3/.-!)3- ')-tJ).Lj after condonation of delay 

and subject to the verification of hi~/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

~\vJ 
(Sunil Kumar) 

By Order 

Assistantyrgistrar (L.P) 

.04.2023 @___ IRGILP Dated: IrE-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mushtaq Ahmad Sheikh, Advocate 

...... for information and necessary act~? 

Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: CJCJ;l 'i?~JJJRG/LP Dated: ICf .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asif Nazir Kirmani 
S/0 Nazir Ahmad Kirmani 
RIO Nelipora, Magam, Tehsil Handwara, District Kupwara 
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vide notification No. Lf')..t) o1 ':UJJ-1 J!(er,JlPdated Of- D6 ...... J-o?d for a period 
1 r 1 

of one year has been extended till ~I--D:::,- ')....o J.-Y after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ 
(Sunil Kumar) 

Assistant Registrar {L.P} 

19 .04.2023 ~ No: ;{6/ tJr --1!1 IRGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. As if N azir Kirmani, Advocate 

...... for information and necessary acti~ 'V't,. 

Assistant Re~strar (L.P) 
{2 



53 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 893 &/)6)3 /RG/LP Dated: /9 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Iqra Amin 
D/0 Mohammad Amin Ganaie 
RIO Ushkara, KanJi Bagh, Tehsil & District Baramulla 

vide notification No. -:f S" r- dated ~ o- I )_- ')..() )-o for a period 

of one year has been extended till ~l--o?:,- 2-o?:Y after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~v~ 
(Sunil Kumar) 

No: :1.6 I 13 - :2/ !RGILP Dated: 

Assistant Registrar (L.P) 

19 .04.2023 €2---
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iq ra Amin, Advocate 

...... for information and necessary action. 
~-y'1. 

Assistant Reg1strar (L.P) . ([!_-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sonalika Anand 
D/0 Prabhu Dayal 
RIO Nai Basti, Gajansoo, Tehsil Marh, District Jammu 
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vide notification No. / ?-o g dated ( {;- 03- J.o'UJ for a period 

of one year has been extended till 3/.-·o?~ '2-o:l-lj after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 

(Sunil Kumar) 

Assistant Registrar (L.P} 

No: .20 I :l.J .... .29 /RGILP Dated: 11 .04.2023 {l 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sonalika Anand, Advocate 

...... for information and necessary ac~) y) 

Assistant Registrar (L.P) 
. (il 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: &CJ'j ef;l()JJ /RG/LP Dated: /9 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mehraj Ul Bashir 
S/0 Bashir Ahmad Laway 
RIO Laroo, Tehsil & District Kulgam 
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vide notification No. __ q!.....!.b...:....._ __ ____:._ dated 2.-). -I D- 'J-o :2-.o for a period 

of one year has been extended till 3/.- o3 .- Melt after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ 
(Sunil Kumar) I 

Assistant Registrar (L.P) 

No: :20 I?; I),. 3:; IRG/LP Dated: _1_9_.04.2023@ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mehraj Ul Bashir, Advocate 

..... .for information and necessary act~l Y) 

Assistant Regi tr~u (L.P) 

(iL 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 8tt6 t~J-3/RG/LP Dated: 19 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sandeep Singh 
S/0 Ishpaul Singh 
RIO W.No.l3, Sawan Chack, Tehsil & District Kathua 
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vide notification No. g q -::f dated ( 3 --D)_....- )o l::J- for a period 

of one year has been extended. till ~ f.- o 2::>- :1e> )-)-!after condonation of delay 

and subject to the verification of his/her Certificates/LL. B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
' \.t)'YJ 

(Sunil Kum rV 
Assistant Registrar (L.P) 

No: J..CJ 138- Lf .J /RG/LP Dated: /1 .04.2023 @_; 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Sandeep Singh, Advocate 

. ..... for information and necessary act~·on. 
~) 1-'7 ,f/'i 

As~ RegiStrar (L.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 19 .04.2023 -- . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kaneez Fatima 
D/0 Gh Ahmad Sofi 
RIO Kripal Pora Bala, Sofi Mohalla, Tehsil Pattan, District Baramulla 
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vide notification No. g)._f- dated ')_\ ~o~ .- ~)Cj for a period 

of one year has been extended till :?::>' ~ e ~ ~ )-e> )-Y after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 2D I o/t.-S3 !RGILP Dated: 

Copy forwarded to the: -

~> 
Assistant Registrar (L.P) 

Jet .04.2023 @__ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kaneez Fatima, Advocate 

...... for information and necessary acti~ v) 

Assistant Regi~U)I (L.P) 

& 
-.. ---=----
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 8Cf81 ;2tJ)3JRG/LP Dated: .!f_.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Koshal Sharma 
S/0 Ved Parkash 
RIO V.P.O. Badyal Brahmana, Tehsil R.S. Pura, District Jammu. 

vide notification No. z::;-qc; cd 'J.f)2-///(f:rt/LP dated o~-o? ~U>2-I for a period 

of one year has been extended till 31·-o 3- ')...e; J-4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
~ {sun~ni~tr'- -

No: ;Lo I s-r -6 tr !RGILP Dated: I? 
Copy forwarded to the: -

Assistant Registrar (L.P} 

.04.2023 ft-

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Koshal Sharma, Advocate 

. ..... for information and necessary action. y\'V'> 
'~ I 

Assistant Regis rar (L.P} 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 80fq ~ ~b.2]JRG/LP Dated: It! .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Farhat Zaffar 
S/0 Zaffar Ahmad Khan 
RIO Gulshan-aabad, Tehsil Charar-i-Sharief, District Budgam 

vide notification No. { /( S dated ( ':! .-o 3 ~ 2-o I -G for a period 

of one year has been extended till 31 ~ o,; ~ .2-e> k4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~~ 
Assistant Registrar (L.P) 

l6t .04.2023 @_ . No: ~D 1/,S .... t;l. /RGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Farhat Zaffar, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar {L.P} 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: qoo 1..2t>23 /RG/LP Dated: 19 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Idrees Mushtaq 
S/0 Mushtaq Ahmad Bhat 
RIO Qazigund, Gousia Market, District Anantnag 

vide notification No. I o?:lj of 'l<>2-ll ten dated llt ~ o1·- J-o 2-/ for a period 

of one year has been extended till 3/- 6 ~ - 'J..oJ.../-1 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~1 
{Sunil Kumar) 

Assistant Registrar (L.P) 

11 .04.2023 riJ . No: :JD I ':f b - BtJ !RGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, ~ammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Idrees Mushtaq, Advocate 

...... for information and necessary action. 

~v> 
Assistant Reg,strar (L.P) 

@ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: qo! 1JtJJ3 /RG/LP Dated: lf .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irshad Nabi 
S/0 Gh Nabi Paray 
RIO Sonawari, Kochak Mohalla, Hajin, Bandipora 
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Vide notification No. SS ~ 2--: · dated 1 b-l o ,_ )o 18 for a period 

of one year has been extended till 31-o ~-- 1-D ')...4 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~v) 
Assistant Registrar (L.P) 

No: J(0/8 I ... (JB !RGILP Dated: _11_.04.2023 (fl 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
' President, District Bar Association, Bandipora. 

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Irshad Nabi, Advocate 

. ..... for information and necessary acti~tv) 

Assistant Reg\str~r (L.P) 

(i 

- ----------- ----------~~~~======-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:· tloJ t )OJ], /RG/LP Dated: 11 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sobya Manzoor 
D/0 Manzoor Hussain 
RIO Kurhad, Tehsil Koteranka, Rajouri 
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Vide notification No. I ~ '2-o dated 02- o f ..... 2o I CJ for a period 

of one year has been extended till ~ 1- D ~- '2-e>/J-.1 after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: 2.CJ I tJCJ - qt, /RGILP Dated: 

Copy forwarded to the:-

~rv'J 
(Sunil Kumar) 

Assista(!fegistrar ( L. P) 
19 .04.2023 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sobya Manzo or, Advocate 

...... for information and necessary action. 

~1--) 
Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q {) P ~ )L'..2JfRG/LP Dated: lr .04.2023 -.-

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Yaweer Ali Mir 
S/0 Gh Hussan Mir 
RIO :patwaw, District Budgam 

Vide notification No. I ~0 ~ dated Q)...-o 1-«J..o )9 for a period 

of one year has been extended till o 1-o 'b .... J-o 2J.I after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~> 
{Sunill<un\at) 

Assistant Registrar (L.P) 

No: J6 f 9 7 .,..()q !RGILP Dated: I~ .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Yaweer Ali Mir, Advocate 

...... for information and necessary action. 

~~-'J 
Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: CfiYI 12t/l3 /RG/LP Dated: 19 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Shabir Hussain 
S/0 Syed Gh. Mohi UdDin Bukhari 
RIO Peer Mohalla, Pattan, Teh. Kreeri, District Baramulla 

Vide notification No. S 4 ~ dated 0 2.- .-o i?- 2-D I(:, for a period 

of one year has been extended till 3 /.--o ~ ~ 2-t> M/ after condonation of delay 

and subject to the verification of his/her Certificates/LL.B Degrees from the 

concerned University and· verification of his/her character and antecedents from 

the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. ' ~n? 

{Sunil Kuma ) I 
Assistant Registrar (L.P) 

11 .04.2023 @_ No: :J.bJ.OfJ- tr !RG/LP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla .. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Shabir Hussain, Advocate 

...... for information and necessary action. 

~~ 
Assistant Registrar (L.P) 

@_ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 90J f JDJ--3 /RG/LP Dated: 19 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sahil Sharma 
S/0 Rajinder Prasad 
RIO House No.84, Ext-1st, Subash Nagar, Jammu 
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vide notification No.I B-::f- dated 1~-06""' )oJCJ for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~'J 
( Sunil Kumafr ., 

Assistant Registrar (L.P) 

1'1 .04.2023 ~ No: J.b:2/6 ·J3 JRGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. .~ 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sahil Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q(Jt; 1--)0J-3 /RG/LP Dated: )1 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sehar Zulfiqar 
D/0 Zulfiqar Ali Parray 
RIO H.No.213, Mast Garb, Jammu 

vide notification No. {"flf± dated ~o.-o3- 2-olC) for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~1 

(Sunil Kum~r) 
Assistant Registrar (L.P) 

No: 1(62-'2-~--~1 !RGILP Dated: /CJ; .04.2023 (id_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J'&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. ·Ms. Sehar Zulfiqar, Advocate 

...... for information and necessary action. 

~~) 
Assistant Reg1st~ar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: rtot-1 ~J3 /RG/LP Dated: ICJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Richa Sharma 
D/0 Ashok Kumar 
RIO Mearth P.O Budhi, Tehsil & District Kathua 

67 

vide notification No. f 1--o g dated 3o- o3-')(> 19 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~ ( SunifKJ~h;1) . 

Assistant Registrar (L.P) 

'"' ·.04.2023@ No: :JD/-3) r Stf /RGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rich a Sharma, Advocate 

...... for information and necessary action. 

~v:> 
Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMffi AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: qog1 ~23 /RG/LP Dated: c2 6 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Manpreet Kour 
D/0 Kulbir Singh 
RIO Govind Nagar, Village Deoli, Tehsil Bishnah, District Jammu 
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vide notification No. &Lf 0 dated I 1 ~of~ ').e)/':/- for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~~ 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

.04.202~ (jl No: :2bJS4 ... G/ /RG/LP Dated: ~l!> 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Manpreet Kour, Advocate 

...... for information and necessary action. 

~v> 
Assistant Registrar (L.P} 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 8 Y f of '-DiS /RG/LP Dated: I f. .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Saif Ali Khan 
S/0 Ghulam Jaffar Khan 
RIO Pishu, Tehsil & District Kargil, Ladakh 

vide notification No. ( 2./ S" dated ({).-Dr- NY').() for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~J ov1 
( Sunil Kumar ) 

Assistant Registrar (L.P} 

No: fCfSI "== - 2. lf JRGILP Dated: f r .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for-uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Saif Ali Khan, Advocate 

...... for information and necessary action. 

1 

'I J "1/) 

Assistant Registrar (L.P} 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T 1· ON 

No: qo112tY).~ /RG/LP Dated: 2() .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Kumar Verma 
S/0 Pritam Chand 
RIO Ward No.2, Opp. Kabir Nagar, Tehsil & District Kathua 
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vide notification No.{6g I dated /6-o3 - )..o 2D for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as ·an 
Advocate is ordered there before. 

By Order ~ 
( Suni~~1;~ 

Assistant Registrar (L.P} 

.04.2023 @ No: 2D3-6l. .. Gq /RGILP Dated: ;ltJ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. . 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahul Kumar Verma, Advocate 

...... for information and necessary action. 

~~ 
Assistant Registrar (L.P} 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q/{) ~)m)3 /RG/LP Dated: 2fJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Subha Zutshi 
D/0 Sanjay Zutshi 
RIO Housing Colony, Pocket 5, Sec.2, Flat D-3, Channi Himmat, Jammu 
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vide notification No. f-::)4 I dated )-f)~())._.- u').o for a period of one year has 
' 

been ~xtended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~y) 
( Sunil Kurri~f ) 'I · 

Assistant Registrar (L.P) 

.04.2023 (i2__ . No: ;2031-tJ- 7-7- !RGILP Dated: .;(O 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Subha Zutshi, Advocate 

...... for information and necessary action. 

1---'1 

Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q11 f/:l~J-.5 /RG/LP Dated: ;zo .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sahiba Banotra 
D/0 Satish Chander Banotra 
RIO House No.20-B, Lane No.1, Basant Nagar, Janipur, Tehsil Jammu 
North, District Jammu 

vide notification No. (61 g. dated /6- o ~- )o )& for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~l'V'J 
( Sunil Ku1m~r 

Assistant Registrar (L.P} 

:zo .04.202& No: :Jo3:J6i- tflf !RGILP Dated: 

Copy forwarded to the: -

1. ·Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sahiba Banotra, Advocate 

...... for information and necessary action. .. 
l~ '-t}v) 

Assistant Registrar (L.P} 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: CJ/2 t:zo;;; /RG/LP Dated: 20.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajay Kumar 
S/0 Puran Chand 
RIO Ward No.3, Changran, Tehsil & District Kathua 
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vide notification No./ 131 dated I~ .-o6-:le>2-o for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~) 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: til-OJ86 - CJ3 !RGILP Dated: :Zv .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Ajay Kumar, Advocate 

. ..... for information and necessary action. ,g~/ v) 

Assistant Registrar (L.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 913 i,2tJ23 /RG/LP Dated: zo .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asif Hussain 
S/0 Ab Gani Hajam 
RIO Malik Pora, Tehsil & District Pulwama 

74 

vide notification No. b6 dated 22-/ o -ltJ'UJ for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: 2t'J3CJlt- lttJ I !RG/LP Dated: J(I!J .04.2023 Cil-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. AsifHussain, Advocate 

...... for information and necessary action. ... 

~~r~.:> 
Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 91t;1=;l(J,2J /RG/LP Dated: f1Y .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. lbahat Nowsoze 
D/0 Gh Mohmmad Dar 
RIO Pakher-Pora, Balkhi-Basti, Tehsil Chirar-e-Sharief, District Budgam 
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vide notification No. 46[ ~ 'H>L....f /gth dated 20-o2:.-'2o~ for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~::> 
( Sunil Kuri,ar ) 

Assistant Registrar (L.P) 

No: .:26lftJo2 -tJ9 /RGILP Dated: cJ2JJJ .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website . 
. 6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. lbahat Nowsoze, Advocate 

...... for information and necessary ac~ 

Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T IF I CAT I· ON 

No: 4 /j f/.!2~:25 /RG/LP Dated: ,ZZJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehnaz Parveez 
D/0 Parveez Ahmad 
RIO Charar-i-Sharief, Shah Mohallah, District Budgam 
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vide notification No. LfC)~C'Pr) j'ku(K0 dated 3/~o?::r~U for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: 2 tJ lt I b ..-/ ~ /RG/LP Dated: 2-D .04.2023 (fl 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping· record of the same. 
7. Ms. Mehnaz Parveez, Advocate 

...... for information and necessary action. 

Assistant Registrar (L.P) 

(f)_ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Of/t o/:2CJ.2J /RG/LP Dated: .2.CJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Manik Bhardwaj 
S/0 M. K. Bhardwaj 
RIO 41 BIB llnd Extension, Gandhi Nagar, Jammu 

77 

vide notification No. 409 o£ 2-n'J-1 /RC:ry dated '2-0-o.3- 2o2..J for a period of one 
j I 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: ;/..6 t{t8~ ;;.s- JRGILP Dated: ;z_o .04.2023 fl 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manik Bhardwaj, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
I 

OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q1:;t(?o.23 /RG/LP Dated: ,2£J .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pakeeza Basheer 
D/0 Basheer Ahmad Dar 
RIO Faizabad Colony, Naik Bagh Nowgam, Tehsil Chanapora, Srinagar 
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vide n~tification No. f) o lf of )e) :l--1/go, dated 31 ~o ~~ J-.f> ?-1 for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By order \~~r ~ '1 
{ Sunil Kumar ) 

Assistant Registrar (L.P) 

No: .2/J II ;2.1- .5.5 /RGILP Dated: ~ .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pakeeza Bas beer, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar (L.P) 

f) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9!8 f ,2tl..2_] /RG/LP Dated: ~ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anil Kumar 
S/0 Om Parkash 
RIO W.No.8, P.O Village Dehari, Tehsil Ramnagar, District Udhampur 
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vide notification No. YY 8of "lo2...1( R.C--,fLPdated Dr-.o6 .-')..v2J for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order /A ~4> 
. /¥'-'~)~/: 

( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: ;20/;:3tt--- (f; /RGILP Dated: ,:20 .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anil Kumar, Advocate 

...... for information and necessary action. , 

~v1 
Assistant Registrar (L.P) 

~ 
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H~GH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: C/19f».2J /RG/LP Dated: .2°.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Heena Khan 
D/0 Parvaiz Ahmed Khan 
RIO Harni, Galhuta, Tehsil Mendhar, District Poonch 

vide notification No. Lf6v · ~ 2-DJ-I(fl?z/ tP dated of- D 6 ~ ?-eJ 2-/ for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~J 
( Sunil Kum~~ ) 

Assistant Registrar (L.P) 

No: .2CJ I{ I{ J -I{ 9 !RG/LP Dated: ;2tJ .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Heena Khan, Advocate 

..... .for information and necessary action. 

~~ 
Assistant Registrar (L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9»?j:ltJ).J /RG/LP Dated: ;2lJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kannagi Singh 
D/0 Parkash Singh 
RIO Village Thanoon, Tehsil & District Kathua 
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vide notification No.4 ::f-1 bi ).{)2-//l?ln I (}>dated rJ £- o{,- )[) J.-1 for a period of one J I I · 

year has been extended t1ll 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~:3 
( Sunil Kumar ) 

Assistant Registrar (L.P} 

No: 2bttrO-.J1 !RGILP Dated: ,20 .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kannagi Singh, Advocate 

...... for information and necessary action. 

~-v? 
Assistant Registrar (L.P} 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cf';z/ i:2oJ3 /RG/LP Dated: /ZD .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rishev Andotra 
S/0 Jatinder Singh 

82 

RIO Ward No.12, Mandi Mandikhar, Near Shiv Mandir,Tehsil & District 
Kathua 

vide notification No. 5o1- ~ ').{)).\ {R.<H { L-Pdated o+ -ob~ U>)-) for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: ;2D LffB ... ts- !RGILP Dated: ~ .04.2023 @__ · 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Governmeht Gazette. 
4. President, District Bar Association Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rishev Andotra, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q;<J V:jJ6Jj /RG/LP Dated: jJ!J .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Saiqa Jan 
D/0 Mohd Khalil Paul 
RIO New Airport Road, Humhama, Tehsil & District Budgam 

vide notification No. 51~ ~~?~I/ f<Cn dated D~- oG ..-'){)t.-1 for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order , '1} v '3 
( Sunil Ku ar ) 

Assistant Registrar (L.P) 

No: cJ1Jtlb6 ,__ f3 IRG/LP Dated: .J..o .04.2023 (i2 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saiqa Jan, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar (L.P) 

@ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: CJJ ~1}62] /RGJLP Dated: 2D .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tazeem Ahmed 
S/0 Nizam Din 
RIO Lab, Tehsil Thanna Mandi, District Rajouri 
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vide notification No.S:?~ ~ ~'2-l/tR&dlPdated og-... o6~ '20'2-\ for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: ~ 0 If ':flt- tfl I JRGILP Dated: .){) .04.2023 Gl 
Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Rajouri. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Rajouri. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Tazeem Ahmed, Advocate 

. ..... for information and necessary action. 

~ 
Assistant Registr~r (L.P) 

(il 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9J-lf ~):3 /RG/LP Dated: e2D.04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Arjun Singh 
S/0 Rattan Singh 
RIO Chan Kanthi, Tehsil Thuroo, District Reasi 
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vide notification No.S544{282--l(fC0/ L P dated o?:>-of.-).o).) for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kumar ) 

Assistant Registrar {L.P} 

No: ;to ljfSlJ.- /1~ /RGILP Dated: /2z> .04.2023 (j)_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arjun Singh, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar {L.P) 

@, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: CJ2_f f:l~:lj /RG/LP Dated: ;2b .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dinesh Kumar 
S/0 Parshotam Lal 
RIO House No.127 Jamola, Tehsil Koteranka, District Rajouri 
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vide notification No.Si-4 cJ 2RJ)-.//R.C:;z/LPdated o3-o1-)()?..-J for a period of one 
) t t 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~> 
( Sunil Kumar ) 

Assistant Registrar (L.P} 
@_ 

.04.2023 No: .26 LJqCJr-91 IRGILP Dated: ;lD 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Dinesh Kumar, Advocate 

...... for information and necessary action . .A" ~~ '1 

~ Y.,..-~1-')"-')v; 
Assistant Registrar (L.P} 
·(i)_ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: CJ.26 1!/?6.23 /RG/LP Dated: 2o .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jessica Bal 
D/0 Rajnish Bal 
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RIO Flat No. lOA Nidheesh Enclaves,Channi Rama, Tehsil & District Jammu 

vide notification No. St:t)...e:f ':UJ1--1/Rt7/LPdated oS-ot- -)()2-J for a period of one 
t I 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~-v> 
( Sunil Kum~r ) 

No: ;20 4 t;tf..- fl)j !RGILP Dated: ;2o 

Assista~ Registrar (L.P) 

.04.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jessica Bal, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar (L.P} 

(i 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Ci:L7&../AJJs /RG/LP Dated: Yt? .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashray Anand 
S/0 Vijay Anand 
RIO 138-A Shopping Center, Bakshi Nagar, Tehsil & District Jammu 

88 

vide notification No. 4t;o ()f 2-o)...//Ro/tJtJated or- o6- )o')) for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order > 
(Sunil Kum~r)' 

Assistant Registrar (L.P} 

·~ . 
No: ;?oS 6 S -13 !RGILP Dated: .04.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar .Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. GPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ashray Anand, Advocate 

..... .for information and necessary action. 

&ristant Registrar (l.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9Jt9~,2~.23 /RG/LP Dated: ..20 .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Raheel Azrar Kazmi 
S/0 Azrar Hussain Shah 
RIO Sanai, Tehsil Surankote, District Poonch 

89 

vide notification No.6 Y3 t4 'J.eJ2-1 /((&, dated tJ5- o+- )o)...} for a period of one J I 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expirv unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~2--> 
( Sunil Kumar ) 

Assistant Registrar (L.P} 

No: :26.f"lr-;a IRG/LP Dated: h .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Raheel Azrar Kazmi, Advocate 

...... for information and necessary action. 

~y) 
Assistant Regi

1
strar (L.P} 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cf29i)IJ25 /RG/LP Dated: ..2D .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mantasha Jan 
D/0 Sheikh Nazir Ahmed 
RIO Manchowa, Bagh-e-Mehtab, Tehsil Chadoora, District Budgam 

vide notification No.6e>9 af J.o'J-1 /£0 dated of;--e)"f- '--tJ)-../for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: :26 ..f.) 3 -3 fJ /RGILP Dated: JU> 

Copy forwarded to the: -

> 
( Sunil Kumar ) 

Assista~~egistrar (L.P) 

.04.2023 (!!3!_ 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mantasha Jan, Advocate 

...... for information and necessary action. 

~~;....::::,r1 '-frv"> 
Assistant Registrar (L.P) 

cfL 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: rf26 i)fJ.2~ /RG/LP Dated: ...W .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahil Jamwal 
S/0 Lebar Singh 
RIO Badhori, Tehsil Bari-Brahmna, District Samba 

91 

vide notification No. b366:_f2oJ..-I /1<0 dated D ~ -o-::f-)()z) for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order l--) 

( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: :t0 .J3 I - 3 rf !RGILP Dated: fj:o .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahil Jamwal, Advocate 

...... for information and necessary action. • 

·~ 
Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q 8/~)CJr2J /RG/LP Dated: ;2!}) .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tareeq Ul Islam 
S/0 Abdul Rehman Khan 
RIO Putukhah Muqam, Khan Mohalla, Tehsil Khoie, District Baramulla 

vide notification No.1 IS o:j ).e;t--1/ RG-t! LP dated /CJ-o 1- ').{)'2.-/ for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~~~ 
/'~\jfv~ 

( Sum I Kumar ) 

Assistant Registrar (L.P} 

No: :2DS 39- f.t& !RG/LP Dated: ;2o .04.2023 @_, 
Copy forwarded to the: -

1. Princip~l District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tareeq Ul Islam, Advocate 

...... for information and necessary action. 

~> 
Assistant Reg1strar (L.P} 

@__ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q 3J.1/)~J-3 /RG/LP Dated: :h .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajay Anand 
S/0 Surinder Kumar Anand 
RIO Ward No 9, Tehsil Nowshera, District Rajouri 

vide notification No. l b 2j dated '2i$ -o~-~ lCJ for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~) 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: )tJS~? - j~ /RGILP Dated: J0 .04.2023 fl 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ajay Anand, Advocate 

...... for information and necessary action. 

~}z_;> 
Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: fJ)3~tJ2.5 /RG/LP Dated: .Jo .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Adil Rasool 
S/0 Gh Rasool Malik 
RIO Doulatpora Kreeri, Malik Mohalla, Tehsil Kreeri, District Baramulla 

vide notification No.sc;·~ e£ :2-b?--1 It<&! JLP dated o?.> ~ oi- :l-8?.--1 for a period of one 
) ' . 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

/RGILP Dated: )o 

Copy forwarded to the: -

( Sunil Kuma~) ' 
Assista~egistrar (L.P) 

.04.2023 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Adil Rasool, Advocate 

...... for information and necessary action. 

\ 1-J ";) )' > 
Assistant Reg1strar (L.P} 

Ci2 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: tf'3'1{Jt12J /RG/LP Dated:~ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Chandan Kumar 
S/0 Badri Nath 
RIO W.No.7 Gandhi Chowk, Near Nariniketan, Tehsil & District Kathua 

vide notification No.S12 1 )py)-/(1<0-t.JLP dated o!J~o'f-'2-o2-) for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~Jv) 
( Sunil KLm~r 

Assistant Registrar (L.P) 
No: J(b_r-6 3- 'l-b IRG/LP Dated: 70 .04.2023@ 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Kathua. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

. President, District Bar Association, Kathua 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Chandan Kumar, Advocate 

...... for information and necessary action. 

~'1)v7 
Assistant Regi trar (L.P) 

@ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 93.!'(?-023 /RG/LP Dated: P .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Andotra 
S/0 Raj Pal Singh 
RIO Ward No.12, Mandi Mandi-Khar, Tehsil & District Kathua 
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vide notification No. 6~i: cf 'Jt)2-f/Rth dated DS-D1-- '-e>J-[ for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
-. tq 1fv) 

( Sum I Kumar J 

Assista~ Registrar {L.P) 

No: )_o.J:; ;...- :J-8 /RGILP Dated: _)v_.04.2023 fg£_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pres~, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahul Andotra, Advocate 

...... for information and necessary action. 

~v'> 
Assistant Registrar (L.P} 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q!}b ~fJ)j /RG/LP Dated: ftJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Leeza Bashir 
D/0 Bashir Ahmad Bhat 
RIO Umar Abad -B, House No. 03, Peerbagh, District Srinagar 

vide notification No. ·2.9 ~ dated :2:?::.- oi-- ':2e 13 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
. 
~ 
( Sunil Kutrla~ )' 

Assistant Registrar {L.P) 

.04.2023 @. No: ~.J 1f .,. 6?£ /RGILP Dated: P 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Leeza Bashir, Advocate 

...... for information and necessary action. 

~? 
Assistant Registrar {L.P) 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9'37 f1el3/RG/LP Dated: ;2.t? .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Harpreet Singh 
S/0 Joginder Singh 
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RIO Sector-3, Gobind Nagar, Munchi Chak, Camp Gole Gujral, Talab Tillo, 
Tehsil Marh, District Jammu 

vide notification No. fg5:2 dated IS"-D~-?--61~ for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 
( Sunil ~~T)f 'I . 

Assistant Registrar (L.P) 

No: Jj!)S"8 '? .... Cjt( /RGILP Dated: 7tJ .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammur for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Harpreet Singh, Advocate 

...... for information and necessary action. 

~r~7 
Assistant Registrar (L.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: t; J&J&.t;MlJ /RG/LP Dated: ~ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sidharth Proch 
S/0 Vijay Kumar 
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RIO Ward No.1, H.No.l69, Shaheedi Chowk Kathua, Tehsil & District 
Kathua 

vide notification No. b.6 ~ (Jj :2.-8:2-1/ f(Lr, dated ·D$"- o:J-- :HJ)-1 for a period of one 
1 I 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
so.ught before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~'J 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: ;;.6S9.J ... 6 6:2. JRGILP Dated: :2-fJ .04.2023 {t 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sidharth Proch, Advocate 

...... for information and necessary action. 

' Assistant Registrar (L.P) 
(i2_ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9 (;q t)t/)_3/RG/LP Dated: :J-o .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Badrul Duja 
S/0 Showkat Ahmad Khanyari 
RIO 19 Sangeen Darwaza Hawal, Tehsil Eidgah, District Srinagar 

vide notification No.6gq ~ )?;?-I/K0/I.Pdated {q.-o1-'J-o'J-I for a period of one 

. year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~p--> 
( Sunil KJm~r ) 

Assistant Registrar (L.P} 

.04.2023 ril No: 9-e> b 0:3 .- I D JRGILP Dated: d-e:> 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Badrul Duja, Advocate 

...... for information and necessary action. 

~"V~ 
Assistant Registrar (L.P} 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cf4b 1 }OJ5 /RG/LP Dated: .2v .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vivek Sambyal 
S/0 Inder Pal Singh 
RIO Ward No.4, Krishna Colony, Tehsil & District Kathua 

vide notification No.6?Cf o{ 'lo2-«R&t dated 0\--01--- ){)'J..-Jfor a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kumar ) 

Assistant Registrar (L.P} 

No: .uJ~ ll- !8 IRGJLP Dated: J-o .04.2023 @__ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vivek Sambyal, Advocate 

...... for information and necessary action. 

~'j 
Assistant Registrar (L.P} 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q tt I m:j )(!).23tRG/LP Dated: 2P .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bisma Nazii· 
D/0 Nazir Ahmed Bhat 
RIO Parigam, Tehsil & District Pulwama 

vide notification No. 6CJ I ef2ti2-1/RGr/LPdated 1'7-o 1-- )..o)-1 for a period of one 
J I 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

(Sunil Kumar) 

Assistant Registrar (L.P} 

No: ;J..b6l lf- :J-6 !RG/LP Dated: ~ .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Distrivt Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms .. Bisma N azir, Advocate 

...... for information and necessary action. 

~~ 
. Assistant Registrar (L.P) 

~ 



103 

HIGH COURT OF JAMMU & KASHMffi AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cflt) ~~23 /RG/LP Dated: J-o .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nigam Mehta 
S/0 Raghu Mehta 
RIO H.No.99/3, JDA Housing Colony Upper Roop Nagar, Jammu 

vide notification No. i-6 2 dated, ~D·-!..2-.- ?-b lo for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~') 
( Sunil Kumar ) 

Assistant Registrar (L.P} 

No: ;2.D61 r-3o/ !RGILP Dated: 7v .04.2023 @. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nigam Mehta, Advocate 

...... for information and necessary action. 

~y 
Assistant Registrar (L.P) @ . 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q1131 ;M)J; /RG/LP Dated:_)!) .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sofi Tajamul Islam 
S/0 Ab Rashid Sofi 
RIO Nowhara, Tehsil & District Pulwama 

vide notification No. & ~2.. dated 'J-6.-[ )_ .- )()/3 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: )b 6 3S ,_ lt:;_ JRGILP Dated: )-:D .04.2023 @_ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website.-
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sofi Tajamul Islam, Advocate 

...... for information and necessary action. 

~~ 
Assistant Registrar (L.P) 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cfltlf f/J.b.2) /RG/LP Dated: J.o .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Waheeda Khazir 
D/0 Khazir Mohd Dar 
RIO Pathpora Marazigund, Tehsil Rohama Watergam, District Baramulla 

vide notification No. 51- G dated l 6.,... tJ g.- 'M 16 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~,.:> 

( Sunil Kumar } 

Assistant Registrar (L.P} 

No: JP bl( 3 -J-D !RG/LP Dated: J1.P .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge,_ Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Waheeda Khazir, Advocate 

...... for information and necessary action. 

~_;, 
Assistant Registrar (L..P} 

@ 
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HIGH COURT OF JAMMU.& KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: C,t;.S r JJJ)-3 /RG/LP Dated: )@ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Basharat Waheed 
S/0 Abdul Waheed Khawaja 
RIO Dildar, Tehsil Karnah, District Kupwara 

vide notification No. /0 :f- dated l:f--Db- J-o 1! for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~? 

( Sunil Kumar ) 

Assistant Regi~trar (L.P) 

No: )_t)6.f/- ,rr!J !RGILP Dated: :k> .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Basharat Waheed, Advocate 

...... for information and necessary action. 

~ 
Assistant Registrar (L.P) 

~ 



.:._ __ ,.....-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: qt;,t f/2~2-j /RG/LP Dated: )tJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sumira Imtiyaz 
D/0 Imtiyaz Ahmad Malik 
RIO Malikpora, Tehsil & District Pulwama 

vide notification No. 6$ dated /1--o6-:J-otc; for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the·. 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kumar ) 

AssJstant Registrar (L.P) 

No: ;;JJ6J-Cj- t6 !RGILP Dated: J.b .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sumira!· Imtiyaz, Advocate 

...... for information and necessary action. 

~> 
Assistant Registrar (L.P) 

(i2 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q~7 ~J.J /RG/LP Dated: )eJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sandeep Bhagat 
S/0 Lal Chand Bhagat 
RIO Hazuri Bagh Bohri, Jammu 

vide notification No. ( 6) dated ( g- 06- .2b 1'9 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~11> 

( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: J» 66 "f -1r( IRGILP Dated: d-tJ .04.2023 (j2 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sandeep Bhagat, Advocate 

...... for information and necessary action. 

Yl tcr ~> 
Assistant Reg)strar (L.P) 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q~81J)IJ)J /RG/LP Dated: flo .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aashia Maryam Jaan 
D/0 Abdul Rashid Mir 
RiO Hayihama Bungam, Tehsil & District Kupwara 

vide notification No. "11-4 dated ;q_ o 9.- 'U:> 11 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~:J 
( Sunil Kumar ) 

Assistant Registrar (L.P} 

No: ;LPG r J--6'~ !RGILP Dated: :tv .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Districvt Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aashia Maryam Jaan, Advocate 

...... for information and necessary action. 

~'? 
Assistant Regiftrar (L.P} 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: qL{t; t)ffit3 /RG/LP Dated: ).f) .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irshad Ahmad Mir 
S/0 Mohammad Maqbool Mir 
RIO Kanjikulla, Tehsil Yaripora, District Kulgam 

vide notification No. ::f-5 3 dated {Li -o?.-?-o I~ for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before fhe date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~;J 
( Sunil K~tar ) 

Assistant Registrar (L.P) 

No: )!Jtf9J ... OfD !RGILP Dated: $PJ .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kulgam. 
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Irshad Ahmad Mir, Advocate 

. ..... for information and necessary action. 

Assistant Registrar (L.P) 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * *. 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ttStJ1~J3 /RG/LP Dated: .J1J .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sahir Ayoub 
S/0 Mohd Ayoub Hajam 
RIO Wahipora, Tehsil Litter, District Pulwama 

vide notification No. qc;:L dated .22-~ //.- J.-o ft7 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~3 
( Sunil Kumar ) 

Assistant Registrar (L.P) 

No: J.D 6Cf0 ~ 1-1- /RGILP Dated: :kJ .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sahir Ayoub, Advocate 

...... for information and necessary action. 

~~'} 
Assistant Registrar (L.P) 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q.r-t1z MJ; /RG/LP Dated: 2fJ .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishal Pathania 
S/0 Dhrub Singh . . 
RIO W.No-17, Partap Nagar, Fish Farm Road, Tehsil & District Kathua 

vide notification No./ !56 cJ )o;__..f/ R(r; dated ll(.-o 9--X>U for a period of 

one year has been extended till J1.~3.2024 after condon~tion of delay and 

subject to the verification of his/her Certificates/LL. B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

ByOrder ~ 
( Sunil Kurriar ) 

Assistant Registrar (L.P) 

No: )6 G 96' ~".lob IRG/LP Dated: JP .04.2023 62 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vishal Pathania, Advocate 

...... for information and necessary action. 

~v)> 
Assistant Re~istrar (L.P) 

@ 
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HIGH COURT OF JAMMU & KASHMffi AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Cf.J)_ f;26J_3 /RG/LP Dated: )!) .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akshay Bhasin 
S/0 Rakesh Bhasin 
RIO Dream Land Society Flat B-9, Sec-lA, Trikuta Nagar, Jammu 

vide notification No. I I oq dated { o -of.- ~ 2-D for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~ 
( Sunil KJmar ) 

No: }vb j-f) T -/~ /RG/LP Dated: .J..D 

AssistanJfegistrar (L.P) 

.04.2023 (pJ__-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New DeihL 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
· 7. Mr. Akshay Bhasin, Advocate 

...... for information and necessary action. 

~vJ 
Assistant Registrar (L.P) 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

·* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9.J3 ~)$2_3 /RG/LP Dated: .2CJ .04.202J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohammad Saleem 
S/0 Mohammad Asgar Changra 
RIO Changrah, Tehsil & District Kargil 

vide notification No.I/ S" .}- dated /0 ..-o I.-- ?.-t> M.> for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~?7 
( Sunil Kumtar ) 

Assistant Registrar (L.P} 

.04.2023 f) No: )0 1-!.J -)_)_ /RGILP Dated: ).ID 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhh 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Saleem, Advocate 

...... for information and necessary action. 

~1 
Assistant Registrar (L.P} 

@ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: CfS"tr 1t .1P)J /RG/LP Dated: Jo .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Monika Devi 
D/0 Karan Singh Bali 
RIO Muthlal, Mohalla Sunari, Ward No.2, Tehsil Pogal ParisthanUkhral, 
District Ramban 

vide notification No.1 043 dated 09.01.2020 for a period of one year has been 

extended till 31.03.2024 after condonation of delay and subject to the verification 

of his/her Certificates/LL.B Degrees from the concerned University and 

verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~......--t~~Jv"> 
{Sunil Kumar) 

Assistant Re~{L.P} 

.04.2023 



117 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 9f".J i)023JRGILP Dated: J:D .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Megha Sharma 
D/0 Subash Chander Sharma 
RIO Ward No.5, Near Bal Bharti School, Tehsil & District Samba 

vide notification No. ( '1:6 Lf dated 3 o ... o~- ).() /1 for a period of one year has 

been extended till 31.03.2024 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order ~). 

( Sunil Kumar ) 

Assistant Registrar (L.P} 

No: :J.O 73 I-3{3 IRG/LP Dated: ;21; .04.2023 @ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Megha Sharma, Advocate 

...... for information-and necessary action. 

~JY 
Assistant ~egistrar (L.P} 

@ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: q~ t ~LbJ,~/RG/LP Dated: J_j!) .04.2023 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tasia Nisar 
D/0 Nisar Ahmad Naikoo 
RIO Zaban Matipora, Tehsil Yaripora, District Kulgam 

vide notification No. 134 J- o{ A!J'J-1/1<0 dated I :f.-- f f.- 2.-o)./ for a period of one 

year has been extended till 31.03.2024 after condonation of delay and subject to 

the. verification of his/her Certificates/LL.B Degrees from the concerned 

University and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as ·an 
Advocate is ordered there before. 

By Order ~..,_/~__;--_ 1 
/~~--~~Jv/ 
( Sunil Kumar ) 

Assistant Registrar {L.P} 

No: ;)b r ~'1,...'i6 !RGILP Dated: J.b .04.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, Districvt Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tasia Nisar, Advocate 

...... for. information and necessary action. 

~) 
Assistant Re~1strar {L.P} 

·~ 


